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Secondly. under you say here: "I SHB!I GEORGE FERNANDES: 
would, however, assure the hon. Will it come only in 1985? 
Member that we are prepared to meet 
any contmgency arising from the non-
supply of fuel," what are the altern a 
tive arrangements? Are we ill a posi-
tion today to tell the Americans, 'listen 
fellows, we have had enough of you; 
we do not need your fuel, go tn he]).' 
If you are in a position to say that, 
let Us say it once and for all let us 
not go through this exercise. In-
Rtead of simply appealing r nd re-
questing, 'IS any alternative attempt 
made with any other country'? 1 
would request the hon. Minister to 
take us into confidence (.md replJ to 
these three or four points. 

13.00 hrs. 

11\In. DEPU ry-SPEAK~R m the Chair] 

SHRI P. V. NARASIMHA HAO: I 
have Ju<)t said that all the alternatIve 
method" available are knuwn to the 
(1.overnment I only stated that. accord-
'Tlg to the Government, the time has 
not come to take a declsiun and go 
ahead in reE{ard to the alternqtl\ es; 
thc:- alternatIves are known. 

SHRI GEORGE FEffiNANDES. Why 
do you not exert pressure? 

SHHI P V. NARASIMHA RAG: 
Thc"c l~ no need for pres~ure. Ht'l e 
i~ an agreemc-nt. We cannot go out 
qf it; th<,y ('annot go out of it. Out-
right repUdl.lhon is po~sl}J]e. 'Vhat 
I havc said is, according to U'5, the 
time for such a step has not ('orne. 

SHRI GEORGE FERNANDES: 
For over years the> Americans have 
been playing their game. What IS 

the time, 1n the opinion of the Minister, 
that he needs to take a final deci~ion 
that enough is enough, we shall n~lW 
go ahead. 

SURI p, V. NARASIMHA RAO: 
The time even to say enough is 
enough has not come. 

ti.tmi ARJ'UN SETHI (Bhaarakj: 
The hon. Minister in his statement· 
.nelS sala that it is a well-known £a(. ... 
that there has been inordinate de-
lay in 'the supply of nuclear fuel to 
our Tarapur plant. I would like t~ 
know from the hon. Minister whe-
ther due to this inordinate delay in 
the supply of nuclear fuel, the Tara-
pUl' plant is suffering from under-
utilIsation and whether it is also a 
fact that the US Government is try-
ing to stop the re-processing of our 
fuel? 

SHRI P. V. NARASIMHA RAO: 
The question of re-processlng is a 
part of the! agreement. The rest of 
the question I have already ans-
wered. 

1303 hrs. 

BUSINF..sS ADVISORY COMMITTEE 
Third Report 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): I beg to 
move: 

'Thai this House do agree with 
thc Third Report of the Business 
Advisory Committee presented to 
the House on the 19th March, 
1980." 

SHRI A. K. ROY (Dhanbad): Un-
der rule 290 of the Rules of Procedure 
and Conduct of Business in Lok 
Sa bha. I would like to give tlie fol .. 
lowing amendment to Third Report 
of the Business AdVISOry Commit-
tee, as inserted in item 11 of today's 
List of Business: 

"That the Report be referred 
back to the Committee, suggest-
ing followin, modifications: 
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(Shri A. K. Roy] 
(a) In this 'ltem (4) of the 

para 2 in place of "rape on 
womenu "atrocities on wom~n" 
may be' subsituted; 

(b) Item (5) of para (2) may 
be omitted and in its placl! the 
following may be substituted: 
"Discussion on the frequent re-

ports of police atrocit'les on the 
public and need to change the 
attitude of the police towards the 
society." 

(c) Para 3, seeking to extend 
time of sitting may be omitt(~. OJ 

I would like to make a few com-
ments on each of them. So far as 
the discussion on rape of women is 
concerned, the womenfolk, of Our 
country are subjected to ... 

MR. DEPUTY-SPEAKER: He has 
already moved his amendment. 

SH,RI A. K. ROY: Sir, I want to 
make a submission on this. What I 
say is that when We are to discuss the 
fate of the women or the conditions 
of the womenfolk, I would say that 
here 'rape' is only a small part of 
the tortures which our womp.nfolk 
in our country are subjected to and 
so we say that 'atrocities' is a gene-
ralised term because we know from 
what We have seen in Narainpur or 
Paras})lgha or Dhulia or Pipra and 
also in our coalfields, that the con-
dition of womenfolk in OUr coun-
try to what we profess here. They 
are subjected to all sorts of heinous 
atrocites and rape is only a part of 
that though it may be the most 
heinous. That is why, Mr. Deputy-
Speaker, Sir, when we are dis-
cussing atrocities Harijans and 
Adivasis etc., this House should 
discuss the atrocities on the women-
folk. the social, cultural, political, 
economic and all sorts of tortures 
and subjugations to which the 
womenfolk in our country are sub-
jected. So, I propose that instead 
of rape on women, let us discuss the 

atrocities on women, of which rape 
would be a part, maybe a vital part 
though I know, Mr. Deputy-Speaker, 
Sir, in the famous Mathura case the 
whole thing has come out. But I say 
that in this way we will do betteor 
justice to our womenfolk by discus-
sing on that. 

About the second pOInt Mr. Deputy-
Speaker, Sir, I would say that we 
have spent about two-and-a-half 
years discussing on Indira Gandhi 
during the Janata regime. We do nat 
want to repeat the performance lty 
discussing another two-and-a-haU 
years--I do not know how many 
years they will stay here-by discus-
sing. Mr Morarji Desai in the Con-
gress reg·ime. We, politicians, are nei-
ther archeologists nor anthropologists. 
We are not interested in dissecting thE' 
fos~i1s. w(' ar~ interested in the liv-
ing things. That is why, I 38Y that the 
Vaidialingam Committee Report 
should die or remain where it is. We 
should discuss the most vital part, 
the atrocities of the police. the tor-
tures of the police. Every day you 
wIll hear that some prisoners have 
been killed in custody, some people 
had been lathi charged, the police 
manual is to be changed, the Prime 
Minister is writing very worried 
letters and aU sorts of things. That is 
why I say that the point '1bout crime 
and the pOllce is a very important 
point. So, the Vaidialingam Commit-
tee Report may wait and the crime 
and the police should be discussed. 

Thirdly, Sir, to make us sit for two 
half hours extra from 6 o'clock is a 
punishment. We do not deserve that 
punishment. Rather we say that we 
should be given time in some other 
way so that all these 'Important items 
can be discussed at our convenience, 

SHRI CHITTA BASU (Barasat): 
Sir, I think in. the list of business 
for the next week, the situation in 
Assam has not been included. 'rhe 
situation in Assam is very much 
deplorable and is causing alarm 
to everybody. An additional dimeo-
sion has been added because of 
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the decision of the Congress ,(1) 
to launch a movement for blockade 
of Assam. That will have a very 
severe reaction in Assam and out-
sIde Assam. There have been mo-
tIOns on this subject. I request the 
hem. :Minister of Parliamentary AffaIrs 
10 [md time to include the discussion 
on the alarming and deteriorating 
sItuation in Assam. Sir, the situa-
tIOn has become all the more ::.erl-
ous because of the decision of the 
AU Assam Students' UnioJl and 
Gana Sangram Parish ad to go on an 
.-'Ill Assam handh on 26th of March. 
Ttu;:; will have an adverse effect and 

ddd to tension. 

I al~o want another point to be 
mcluded, and that is the action tak-
en by the Government on the Report 
... 11 the Shah Commission. There is a 
I eport today in the Statesman which 
says that the Government of India 
hdS issued a circular banning the 
"31e and distribution of the three 
\ u~llmes of the Report of the Shah 
CommiSSIOn. With your perm.isioo., I 
may read out the relevant portion of 
the circular which has bt:en published 
III the Statesman today: 

"It has been decided by the Gov-
emment of India, Ministry of Home 
Affairs, New Delhi, that further 
distribution and sale of all the 3 

volum£:s of Shah Commission Re-
ports printed in all regional langu-
ages be stopped forthwith. You are 
therefore, requested to stop the sale 
and distribution of the said publi-
cation forthwith and return the 
available stock to this Departmpnt 
Immediately. " 

The circular is signed by Mr. R. A. 
G:lUl" Deputy Controller of Publica-
tions. 

MR. DEPUTY-SPEAKER: Please be 
'. (ry short. Then only it will be sweet 
al"o. 

SHa! CHITTA BASU: This has 
;'1 [ l{) added a new dim~ion to th~ 
11 t t er. 1 feel that the House should 

discuss the entire report of the Shah 
Commission and the action taken by 

the Government. 

SHRI SOMNATH CHA'rl'ERJEE 
(Jadavpur): I would like to draw 
attention to certain matters of great 
importance which require to be dis-
cussed. One is the question of the 
total failure of the Damodar Valley 
Corporation to give adequate quantity 
of electrical energy. As a result there-
of, electric supply to the coalfield 
areas, steel mills and particularly 
Calcutta has been affected The 
DVC is obliged to supply 95 "Mw :)i 
electrical energy every day to the 
Calcutta Electric Supply Corpora-
tion They have failed in this 
abjectly, and the total supply per 
day is not more than 30 to 35 MW • 
which is supposed to be their best 
performance. One this we haVe given 
a motion, alld this is a very important 
matter becaUSe the new Minister is 
only talking and has not translated 

into action any of his outbursts. There-
fore, this is a very serious matter 
which requires to be looked into im-
mediately. Therefore, we must have 
a discussion. 

The other thing is the failure of 
the Government of India to arrange 
for regular and equitable supply of 
kerosel1e and diesel oil to the eastern 
States, particularly to the State of 
West Bengal, which is seriously affec-
ting agricultural production there. 
Transport operations are coming to a 
grinding half. Not only is there 
irregular and inadequate supply, but 
when other parts are getting more 
supplies, there is discrimination so far 
as the eastern States are concerned. 
This requires to be immediately dealt 
with. 

Last but not the least is the ques-
tion of Assam. It is necessary thaf 
we should have a full discussion on 
it immediately. The Prime Minister 
bas not found time dID to visit Assam. 
So long as this question is kept un-
r£:Solved, We wUl see more and more 
of what happened yesterday in Cal-
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[Shri Somnath Chatterjee) 
cutta. A section of the party which 
is ruling at the Centre provocation 
there, holding violent demonstrations. 
As a result of it, the law and order 

ks sought to be disturb~d. The whole 
"object is to find out some eXCuse to 
deal with the State Government there 
in the way they like. 

Therefor(;, these are matters which 
are agitating the public mind very 
seriously. They should be discussed 
in the House. I agree with Mr. Roy 
that old things like reports on certuin 
persons not get promine:nce over ~t1ch 
important issues. 

SHRI NIREN GHOSH (Dum Dum): 
There were reports in the press that 

certain Governors had been asked to 
resign. That has been dtnied, but it 
is a fact that some Governors have 
been transferred. Then, I have a 
('onfid~ntial leport about the Governor 
of West Bengal, who, from my ex-

perienCe in the other House--he w~s 
a Member of the other Housp--I know 
is a non-partisan person. He is an 
impartial person and that is why '1'-
tempts are being made to replace 
him or to transfer him elsewhere. 
If they treat the Governors as mere 
offiCials like this, making transfers, 

I do not know what to talk of it. 
Dangerous precedent;; art i)eing ~wt 

and the whole thing needs to be dis-
cussed. 

I am also raisialg the Assam issue 
becaUSe the dimensions of this isssue 
are "tar grE:'8ter than indicated by the 
other two hon. members. The rUlillg 
party' at the Centre is encouraging 
this; in Assam, the students are agita-
ting and here, though the Prime 
Minister has denied and made a state-
ment, how can they blockade the 
supply of oil, products from Assam? 
One chauvinism is being counter-
manded by another and this is quite 
dangersous becaUse it would lead to 
the dislntegation of the country. Fur-
ther, stoIJpage of oil products from 

Assam is a most dengerous thin,. J'er 
two months, the Government is sit-
ing idle. 

The Government has no business 10 
withdraw the Shah Commission Re-
port. It will create suspicious all 

over the country because that Com-
mission of Inquiry was appointed .... 

SHRl p. VENKATASUBBAIAH: 
How is it relevant? 

MR. DEPUTY-SPEAKER: :\lr. 
Ghosh, if you say what you want to 
be added Or deleted, that would be 
proper. 

SHRI NIREN GHOSH: If the Re-
port of a Commission or Inquiry, 
which has been legalJy constitued. is 
withdrawn, it is a slur on the Com-
mission and it raises suspicioos that 
this GoveTnment does not want jus-
tice is being totally supprt'ssed. 

We will not be satisfied with any-
thing short of an adjournment 
motion and a fuller discussion on 
Assam situation. I want that these 
things should be added to the' list of 
Business. 

MR. DEPUTY-SPEAKER: Mr. 
Jyotirmoy Bosu. 

SHRI P. VENKATASUBBAIAH: He 
is a member of the Business Advisory t 

Committee. He is a party to whateyel 
decision'S the Committee has taken. 
I do not think that the hon. member 
can speak on it here. 

MR. DEPUTY-SPEAKER: What 
is your reply to that? 

SHRI JYOTIRMOY BOSU: I can 
give a reply, but then he will be in 

difficulty. 

SHRI EDUARDO FALElRO (Mor-
mugao): I am on a point of order. It 
is for our guidance that I am raising 

this point. 
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The members of a Committee of 
Parliament or for tbat matter that of 
a State LE:'gislature, are parties to the 
decisions of the Committee and they 
haVe full opportunity to participate in 
decisions even if they do not agree. 
It l~ an unknown practice that the 

members Of a Committee of Parlia-
ment or that of a State Legislature, 
whether it is Business Advisory Com-
mittee Or Privileges Committee or any 
other Committee, can raisE:' any issue 
against the Report on the floor of 
the House. On. this matter, there arC 

<;0 many decisions in connection with 
thE' Privileges Committee, of which 

I am personally aware. Last \ time, 
when Mr. Samar Guha, who was the 
Chairman of the Privileges Commit-
tee, wanted to speak, on a Report of 
Privilege:s Committee he was not al-
lowed and he did not speak. I whold 
1ike to know the procedure ijlat you 
would follow in this regard. 

MR. DEPUTY-SPEAKER: As a 
Member of Parliament, Mr. Jyotirmoy 
Bosu is participating in the discus-
,ion and not in his capacity as a 
Member of the Business Advisorv 
Committee. As a Member of Parlia-
ment. he can participate. 

SHRI P. VENKATASUBBAIAH: 
The matter under discussion is the 
Rpport of the B.A.C. 

MR DEPUTY-SPEAKER: Let u~ 

hear what he says. 

SHRI JYOTIRMOY BOSU (Dia-
I mond Harbour): This is an appela1e 

body. Sir. you are presiding over thE: 
appellate body. 

MR. DEPUTY-SPEAKER: There 
is no bar. T thillk that bas hapoened 
previousTy also. 

SHRI P. VENKATASUBBAIAH: If 
you want to oblige Mr. Jyotirmoy 
Bosu. I have no objection. 

SHRI INDRAJIT GUPTA (Baser-
bat) : Sir, your ruling will apply to 
all the members of the Business Ad-

visory Committee. We are also Mem-
bers Of Parliament. 

SHRI JYOT~OY BOSU: I am 
deeply concerned and I am charging 
Shri P. Venkatasubbaiah and other 
members of his party who are in the 
Business Advisory Committee for go-
ing to the press before the Report 
was laid on the Table of the House 
and telling all the newspapers that 
the Vaidyalingam Commission's re-
ports is going to be discussed. I am 
making that charge and I will bring 

a privilage motion against Shri P. 
Venkatasubbaiah and all thOSe who 
have gooe to the press. I maoc a 
demand for a discussion on the Maruti 
Report. But I am not raising that 
i()SllC • (In terru ptiOl1 s) 

SHRr P. VANKATASUBBAIAH: 
The Report of-the Business Advisory 
Committee was laid on the Table 
yesterday evening itself. How can a 
privilage motion arise? (Interruptions) 

SHRI JYOTIRMOY BOSU; The con-
vention has been that the motion, 
unless it is admitted and published-
I am talking about the motions-can-
not he released to the press. It has 

been communicated to the press. I 
congratulate my hon. friends of the 
press on that. They have done the 
job. They are meant to do the job. 
Why was not the whole story given to 

the press? 

SHRI P. VENKATASUBBAIAH: It 
i<; an insinuation. (InteTTuptions) 

SHRI EDUARDO FALEIRO: He is 
misleading the House. The motion 
wa" pubti~hed a few days ago. 

SHRI P. VENKATASUBBAIAH= If 
h(' want., to attract the attention of 

the prf'SS gallary, I have no objection. 
He- is making an insinuation. The 
Report of 1ft1~ B.A.C. wac; laid on the 
Tabl~ of the HOUSe yesterday itself. 
How is he holding me responsi,ble for 
that? It has come in the bulletin also. 

(lnte-rncptions ) 
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SHRI JYOTIRMOY BOSU: You 
have known me for years. 

SHRI P. VENKATASUBBAIAH: 
We have to complete the business be-
fore the House. He is a member of 
thE:' Business Advisory Committee, 

( In terru ptions ) 

SHRI JYOTIRMOY BOSU: Let me 
finish. My point is, why the whole 
story was not given to th£:' press that 
there was also a pressure on the Bus-
iness Advisory Committee to admit 
a discussion on the Maruti Report. 
Why was that not published? Why 
was only the Vaidyalingam Commis-
sion's Report mentioned? The Maruti 
Report should also b(: discussed. 

SHRI MAGANBHAI BAROT (Ah-
medab8d): The country has already 
answered Maruti in a befitting manner. 

SHRI CHANDRAJIT YADAV (Azam-
garh): Mr. Deputy-Speaker, Sir .... 

SHRI p. VENKATASUBBAIAH: He 
also participated. 

SHRI CHANDRAJIT YADAV: What 
do you mean by "participated"? If 
anything comes after that. have I no 
right to say anything? This is too 
much. I only went because I was .in-
vited by the Speaker to participate. 
It does not mean that if any impor-
tant thing comes after that, I have no 
right to say anything. 

SHRI P. VENKATASUBBAIAH: 
You have to give a ruling Oll that. 
He was invited by the Speaker to 
participate in the Business Advisory 
Committee. Certain decisions were 
taken in the Committee now; he 
!'ays, as an invitee to the Committee, 
hf;' has a right to speak 'On the Re-
port of the Business Advisory Com-
mittee. 

SltRI INDRAJI.T GUPTA : He is 
saying, after the meeting of the Busi-
ness Advisory Committee. if a new 
development takes place wby ~hould 
he not raise it now? 

SHRI p. VENKATASUBBAIAH:. 
This is not the proper time. 

SHRl CHANDRAJI'l' YADA V 1 
can raise it if something. import:lnt 
happens after that. (Interruptions.) 

SHRI MAGANBHAr BAROT: We 
must have OUr say also. 

If you are good enough to invite 
some of the IHIon. Leaders of OUr Par-
ties and something is worked out 
there they can press upon their 
points-whatever is of benefit and 
whatever they can think of. How 
are the recommendation.:) of the Busi-
ness Advisory Committee going to 
work? Let Us have, somewhere 3 line 
drawn that, If by consensus, some-
thing is agreed upon, that should be 
respected. or one should reserve hi~ 4 

l'lght. Let the Business Advisory 
Committee insist on something and 
get it . ... (lnterT'ltptions.) 

I am a Member of the Business Ad-
visorv Committee. We shOUld IiP-ve 
and take. S'omething is given and 
somethin~ is taken. 

MR. DEPUTY -SPEAKER: The 
general convention is that those 
Members who have participated em 
behalf of their respective Parties do 
not participate in the discussion. 
That is the convention. I would likt" 
every Member uf all Parties to res-
pect that convention. Otherwise thev 
mav place some proposal before the 
Buc;;iness Advisory Committee and if 
it is defeated 1hey may raise it here 
also. 

SHRI. CHANDRAJIT YADAV : Let. 
me make my point. You have al-
ready called me. 

MR. DEPUTY -SPEAKER : 
mav refer only t'O the other 
I give you only two minutes. 

You 
thing. 

SHRI MAGANBHAr BAROT: A 
point of order ..... 

SHRI CHANDRAJIT Y ADAV : 
This Member is persisting. I am not 
yie1ding. 

(Interrup1*lon,. ) 
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MR. DEPUTY SPEAKER : He is 
not yielding. Let him speak. 1 will 
give my general ruling. (lnter:·'U]J-
tions.) 

SHRI CHANDRAJIT Y ADA V 
This is a wrong tradition. I am in 
pussession of the floor noW. 

I am saying that an important thing 
happened later on. We did not raise 
the question Of Assam because the 
Prime Minister had taken thE; initia-
tive and the Speaker was also good 
cnough- 1)(." 'lISt' this is a national 
mat,ter. 'filC matter is of national 
coneern. It Js ~, sensItive ISsue. Thc 
whole ('ountry was worked up on 
that issue and all opposition Party 
Jeadt'rs agreed that thev will not pOJi-
ticalis.e the issue because this is~ue 
has to he sOrted out through nego-
tiation and consultation. But after 
thJt. after the meeting, we heard on 
the Radio... (]nterrupticms) that 

Member" of the' ruJirn~ Party .. (1nte r -
rUpflOl1.<:) . 

MR. DEPUTY-SPEAKER: You 
say it i" happening after the meeting. 
Then you can raise it in the form of 
a eaBing Attention or any other form. 
I t cannot be included ...... . 

SHRI CHANDRAJIT Y ADA V : It 
is not a question of Calling Attention. 
Do YOU think the Assam iSsue is a 
question of CalJing Attention? (lnter-
rupions). It is a grave. naiona} issue: 
it cannot be answered to as a Calling 
Attention motion. 

MR. DEPUTY-SPEAKER: You 
have stated your point. (lllteT7'"Up-
pticms). He s on a point of order. 

SHRI MAGANBHlAI BAROT: I 
want a ruling from the Hon. Chair on 
this. Wherever the Business Advi-
sory Committee discusses a thing 
either with the Members of the Com-
mittee or with the invitees and rome 
discussions take place, the convention 
of the House is -- and the Hon. Mem-
bers, I think will support me -- (1n-
teTruptiom) . 

I am member of the Business Ad-
visory Committee. I have a right. 

MR. DEPUTY-SPEAKER: 1 have 
already said that the convention in 
the House is that thO'se who have 
participated in the Business Advi-
sory Committee shall nO't participate 
in this discussion. I would request 
all members to see that that con-
vention is not broken. I would 
very much like that that convention 
is not broken. I would appeal to all 
the Members. Even Mr Yadav, ,,,rhy 
should you alone raise it? Vlhy 
not somebody else from your Party 
raise it? 

SHRI CHANDRAJIT YADAV. I 
am sorry (InteTruptions). Then I am 
making another point of ordpt'. 

My point of order is thi~ &uppose 
the Business Ad visory ,ommittee 
meets in the morning at 10 a.m. and 
after 10 a.m. something happens in 
the country which needs immerliate 
discussion in the Parliament .... 

SHRI P. VENKATASUBBAIAH: 
You can raise it in the form of ('all 
Attenton or Short Notice question. 

SHRI MOOL CHAND DAGA 
(Pali): Why not move an ad.iourn-
ment motion? 

SHRI CHANDRAJIT YADAV: 
This is not the way the members of 
the ruling Party should treat the 
Opposition Members. They will not 
allow anybody to' make out his 
point. Sir, either you control the 
House or, if this is the way, then 
we are a1"30 not going to allow you. 

SHRI P. VENKATASUBBAIAH: 
But you should be on a relevant 
point. 

SHlU CHANDRAJIT YADAV 
They do not want members to com-
plete their points. 
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SHRI P. VENKATASUBBAIAH : 
Point. of ordw-on what? On the 
report Or on the matter under discus-
sion ? 

MR. DEPUTY-SPEAKER : I have 
made a request to the hon. Members 
that this convention should not be 
broken. I woUld not like anybody 
break that convention and I would re-
quest Mr. Yadav also Dot to insist. 

SHRI CHANDRAJIT YADAV; You 
asked me to complete my point. 

MR. DEPUTY-SPEAKER : Beca-
USe there is a convention, why shoUld 
you break it? 

SHRI CHANDRAJIT YADAV: You 
asked me to complete my point. 

MR. DEPUTY -SPEAKER: OnlY 
ODe point. What you want to be in-
cluded-you say that. Hereafter nO-
body should break the convention. 

SHRI P. VENKATASUBBAIAH : 
No, Sir. Point of order-<>n what'? 
On the matter under discussion or on 
the report? Is it a ")()ir+ o~ r)rdC'''' on 
the report? 

SHRI CHANDRAJIT YADAV: You 
said that I must complete it and then 
I was permitted to speak. The Min-
ister is all the time jumping on h;<;; 
feet. 

MR. DEPUTY -SPEAKER : Regar-
ding his point of order, I haVe already 
given my decision that no hon. Mem-
ber shOUld break the convention 
which is in vogue. 

SHRI INDRAJIT GUPTA: I have 
to respectfully submit, Sir, that I am 
aho a member of the Business Adyi-
soory Committee. I am not an invitee, 
1 am a regular member. So, do not 
allow the Minister to confuse the mat-
ters. tHle is behaving as though some-
body is challenging the report of the 
Business Advisory Committee, No-
body is challengin_g the report. More-
SO. Mr. Yndav has no right to chall-
enge the report of the BUsiness Ad-
visory Committee. But what is the 
con'rention? Why then does this item 

come up every Friday? when the 
bUsiness of the next week is announ .. 
ced bere by the Minister-in-charge, so 
many memebers who have given in 
writin~ before, are allowed to speak. 
What IS that? Is it challenging tht 
re~rt? Not that. They make sugg-
estIons. They make suggestions that 
In the next week's business, such and 
such item which they consider to be 
important may also be given some ... • 
time if possible. It is in that context 
that Mr. Yadav is saying that aft~r the 
last meeting of the Business Advisory 
CommHlee-nolJody challenges the 
report and if Mr. Yadav challenges, 
then I will fight against him-he 
is saying some developments have 
taken plaCe around this issue of Assam 
which is v~ry important. So, he 
may ~ suggesting-·J. thmk he wants 
to suggest that in the next week's 
hu')iness-this is the last week and 
after that the House will adjourn fer 
a long time -- some time may be 
found for including that item for <-

discussion because it is a very imp-
ortant issue which has cropped up 
after the meeting of the Business Ad-
visory Committee. 

SHm MAGANBHAI BAROT He 
can give a notice. 

:MR. DEPUTY -SPEAKER: He is 
going to make a statement tomorrow. 
Now, Mr Yadav, please conclude in 
one sentence. 

SHRI CHAND RAJ IT YADAV: I am 
saying this because the House will 
be in session. It is such a serious 
matter that when people are instiga-
ting the people of one State against 
the people of another State, there will 
he a c;erious confrontation. It is not 
a question of a particular agitation. 
It will seriously damage the national 
unity. Therefore, I am raising this 
because this is the last week and 
after that the HOUse adjourns. 

Now I do admit that this is be-
yond the discussion of the Leaders 
within a room. Let Parliament, the 
highest forum of the nation. take 
note of what is happening in Assam 
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aDd wha,t solutions we can ftncl for it. 
Otherwise the members ot the ruling 
party give a call for the blockade and 
they create a serious situation and the 
people in that part 01. the country 
will say that if you are not allow-
ing the essential goods to reach us, 
tilen hell with this country. Do vou 
want this situation to be created in 
thia country? Therefore, I am saying 
that this is a serious matter and the 

House must discuss this and so it must 
find a place in the next week agenda. 

Mit DEPUTY -SPEAKER Shri 
Rajan. 

SHRl MAGANBHAI BAROT: Sir, 
I riSe On a point of order. Mr. Deputy-
Speaker, Wf:' are in the budget session. 
We discussed the States; We discussed 
the law acd order situation. 

SHRI K. A. RAJAN (Trichur) 
Under what rule is he making the 
point of order? 

MR. DEPUTY-SPEAKER : It 1s for 
me to say whether it is a point of 
order or not. Let him go on. 

SHIt! KRISHNA CHANDRA HAL-
DER (Durgapur): He is wasting the 
tjme. 

l\1'R. DEPUTY-SPEAKER; It IS 

for me to decide whether it is a point 
of order or not. 

SHRI MAGANBHAI BAROT: We 
he:to only yesterday On this very 

news about Calcutta. (Interruptions) . 

MR. DEPUTY-SPEAKER' Please' 
don't aridress them Please addres~ 

me 

SHRI MAGANBHAI BAROT: Yes-
terday, when this question was raIS-
ed suo motu the hon. Prime Minic;-
ter replied. 

SHRI KRISHNA CHANDRA HAL-
DER: She replied in response to a 
supplementary question. 

MR. DEPUTY -SPEAKER: Mr. 
Barot, what is your point of order? 

SHRI MAGANBHAI BAROT: My 
point of order is this. So far as the 
attitude of Government is concerned, 
its approach, policy and decision is 
known to this House. 

MR DEPUTY-SPEAKER: There lS 
no p~int of order. Mr. Rajan. 

SHRI K A. RAJAN: Mr. Deputy .. 
Speaker, S'ir, on the Third Report of 
the Business Advisory Committee, 1 
would like to give my suggestions. 
I have two important items to be 
added to this for discussion. One is 
regarding the Assam ISituation and 
the other is the one arising out of 
that situation. that is, the situation in 
Calcutta and the unhealthy trend. It 
is going against the integrity and the 
unity of the nation and this requires 
an immediate discussion. The third 
one which I would like to mention is 
regarding the alarming power situa-
tion. Everywhere we get a report 
a bout the power shortage---:shedding 

of power--closing down of industries 
as a result. The production and eco-
nomy are going to be hit very much. 
That also has to be taken UP. This 
is my humble submission. 

MR. DEPUTY-SPEAKER: Now, 
the hon. Minister. 

SHRI P. VENKATASUBBAIAH: 
Mr. Deputy-Speaker, Sir, about the 
wordings of the Resolution that is 
before the House I want to say 
something There is a discussion be-
fore the Hause on the' Motion regard-
ing incidence of rape on women. 

Sir, in the Busmes-.:; Advisory Com-
mittee. we haVe agreed to include 
this ResolutIOn as has been worded 
by Shrimatl Geetn Mukherjee. Sir, 
as it is. it has been incorporated. But, 
if the wording is to be modified 01' 
changed, then something has to be 
done. I win first read the Resolu-
tion: 

"That this House expresses its 
grave concern at the alarming inci .. 
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[Shri P. Venkatasubbaiah] 
dence of rape on women particu-
Jarly by anti.social elements en-
galed by the vested interests and 
on occasions even by the POlice ill 
difterent parts of the country and 
urges upon the Government to take 
eftective steps to prevent their re-
currence". 

That is how it has been worded. 

SHRI A. K. ROY rose 

MR. DEPUTY-SPEAKER: Let ~lim 
complete it. 

SHRI P. VENKATASUBBAIAH: 
With regard to the discussion regard-
ing the rise in prices of essential 
cf)mmodities, the members made cer-
tain suggestions. An these matters 
can be discussed. There is nothing 
to modify. It is all there. It has 
been discussed at length and Mr. 
Kalyan Roy has been suggesting tl1at 
it should be modified. 

MR DEPUTY-SPEAKER: He is 
not. Shri Kalyan Roy but he is Shri 
A. K. Roy. 

SHRI P. VENKATASUBBAIAH: I 
am sony. He is Shri A. K. Roy. He 
js Shri Roy aU right. 

Then, Sir. about the discussion 011 
Assam, this is a matter on which. 
biom the beginning of this session, 
various discussion have taken place. 
(lnteTTuptions). I am coming to the 
point. There is the latest situation 
which has been mentioned by the 
hon. Members about the agitation 
of the people in BengaL 

SHRI INDRAJIT GUPTA: Counter 
agitation. 

SHRI P. VENKATASUBBAIAH: 
The Prime Minister has made the 
position very clear. 

SUR} lNDRAJIT GUPI'A: No.. 
body is listening to her. She has 

made the statement all n,ht, but 00-
body is listening to her. (ln~P'frup­

tion.s) 

MR. DEPUTY -SPEAKER: Pleasf: 
listen. 

SHRI P. VENKATASUBBAIAH: 
Please listen to me. Members men-
tioned about the latest situation in 
Calcutta. 1 will ('onvey the feelin~s 

of the Members to the Prime Mj.rlis-
tel' .... 

SHRI INDRAJIT GUPTA: We 
have been discussing the agitati().Jl in 
Assam in various ways but now there 
is a counter_agitation. It is a new 
development. (Inien'lIpt1Ons). 

SHRI P. VENKATASUBBAIAH: 
Please allow me to complete the ~C1J­
tence .... 

SHRI INDRAJIT GUPTA: PleaSE 
cut out the discussion on Vaiciy~in­
gam Report and make time aV81!clble 
for discussing this counter-agitation .. 

SHRI P. VENKATASUBBAIA"H: 
The concern expressed by the bon. 
Members will be taken into conside-
ration. This is all that I want to Et:l) 

now. 

MR. DEPUTY-SPEAKER: Are VOU 
withdrawIng your amendment? :Mr. 
Roy, are you withdrawing it? 

SHRI A. K ROY: I am not press-
ing for it iIi view of what he bas 
stated. I seek leaVe of the House to 
withdraw my amendment. 

MR DEPUTY-SPEAKER: Does he 
have the leave of the HOuse to with-
draw his amendment? 

SOME RON. MEMBERS: Yes. 

The nml'ndment was, by £ea'l-,e. with-
drawn. 

MR. DEPUTY _C;PEAKER: 'Jihe 
amendment is withdrawn by leave 
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of the House. Now We come to the 
main motion, on the report of the 
BAC. The question is: 

"That this House do agree witt; 
the Third Report of the BusilltSS 
Advisory Committee presented to 
the House on the 19th March. 1980." 

The mahan was adopted 

MR. DEPUTY-SPEAKER: Now, 
Mr. Jaffer Sharief. He has to make 
a statement. 

13.M hn. 

STATEMENT RE. DERAILMENT OF 
BARAK VALLEY EXPRESS ON 
NORTHEAST FRONTIER RAIL-
WAY 

'filE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): 
Sir, with deep sense of regret I rise 
to inform the HOUSe that about 04.30 
hours on 20th March, 1980 while 11 
I>ewn Barak Valley Exp!,ess was on 
run between Dihakho and Mupa sta-
tions on Lumding-Badarpur Hill 
seetion of Northeast 'Frontier Rail-
way, 4 coaches next to the engine de-
railed of which one capsized. Ac-
cording to the information so far 
available 8 persons are feared dead, 
11 sustained grievous injuries and 13 
simple injuries. 

Immediately on receipt of inform a-
tien, medical relief van accompanied 
by Medical Superintendent, doctOI S, 
Divisional Railway Manager, and 
other railway officers. was rushed to 
the site. Ex-gratia relief has been 
arranged. 

Chairman, Railway Board and 
Member Engineering, have flown to 
the site of accident. 

I am Sure the HouSe will join mE" in 
cenveying OUr heartfelt sympathies 
10 the members of the bereaved fami .. 
lies. 

13.t6 bra. 

MATTERS UNDER RULE 377 

MR. DEPUTY-SPEAKER: Shd 
Samar Mukherjee. 

(1) REPORTED AGITATION BY YUVA 
CONGRESS AND CHHATRA PARL.'-.HAlI) 
IN WE.31' BENGA DISRUPTING SUP-
LIES OF ESSENTIAL COMMODITIES-
TO AsSAM. 

SHRI SAMAR MUKHERJEE 
(Howrah) : In the morning, there 
was --a hot discussion and the Speaker 
expressed the view that on this rule 
377 matter, the Prime Minister will 
make a statement here, but, unfor-
tunately, she is not here. In the 
House. many members demanded a 
special debate And. without giving 
up our right to demand a full discu~­
sion on this issue, I am reading this 
statement under rule 377. 

MR. DEPUTY-SPEAKER: What J ou 
stated now, you have not stated in thi5, 
written thmg under rule 377. 

SHRI SAMAR MUKHERJEE: In 
the morning regarding this rule 37' 
matter, the Speaker expressed 1..1 

desire, that the Prime Minister shou1ct 
reply. 

MR DEPUTY-SPEAKER: That js 
not found here. 

SHRI CHANDRAJIT YADAV 
(Azamgarth): Before reading he is gi 'fT. 

ing the backgrcund. 

SHRI SAMAR MUKHERJEE: It 
was supposed that the Prime Minis-
ter will giVe the reply, though it is 
not binding on her. 

MR. DEPUTY-SPEAKER: That 
only will come in the report. 

SHRI SAMAR MUKHERJEE: Thst 
I know. But the Speaker expres~ 
a desire. The Prime Minister was 
present here. In her presence, the 
hon. Speaker said 'we hope the Prime-
Minister will make a statemellt en 
this'. 


